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also to bring down the domestic price 
o f gold.

3. Government do not propose to 
■crap the Gold Control Act. How
ever. to make the administration ol 
gold control more effective, amend
ments to rules framed under the Act 
are made from time to time. These 
amendments are also intended to meet 
the changing situations and in res
ponse to various representations re
ceived Irom Associations ol Gold
smiths and Dealers.

Supply of Rapeseed Oil to Kamal Oil 
Mills and Capital Mill, Delhi

•360. DR. BALDEV FRAKASH:

DR. LAXIMINARAYAN 
PANDEYA:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Rapeseed oil was sup
plied to firms namely Kamal Oil Mill 
and Capital Mill, Delhi in spite of the 
fact that these were black listed by 
Delhi Administration and their licen
ces cancelled as appeared in ‘Nau- 
Bharat Times' dated 22nd February, 
1978; and

(b) if so, the reasons thereof?"
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) No, Sir. The Central
Government did not supply any rape
seed oil to Kamal Oil Mill or Capital 
Mill for refining.

(b) Does not arise.
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Export of Goments to E.E.C. 
Countries

*363. DR. BAPU KALDATY: WilT
the Minister of COMMERCE AND- 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the progress made to get conces
sion to export garments to E.E.C. 
Countries;

(b) whether the EEC. has increas
ed the quota;

(c) whether these exports are res
tricted to only one E.E.C. country; and

(d) details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OP COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to <d). 
The new Indo-EEC Textile Agree
ment provides for substantially larger 
quotas for garments exports compar
ed to our export levels The quota 
levels established lor specified cate
gories of garments are applicable to 
all Member States of the EEC. A 
statement giving quota levels for the 
categories of garments subject to res
traints for 1978 Is laid on the Table 
of the House.




